
CENTRAL ADMTNISTRATTVE TRIBUNAL, PRINCIPAL RENCH

OA No.1859/32 with OA 2870/92

New Delhi, this 5th April, 1399

Men'hie 3hn T.N. Bhat, Member (J)
Uon ' b1e Gilr1 3 . P. Biswas , Member (A)

OA 1863/3? ^

1 . nanuman Frasad
2 . Mo h i n d e r P r a La s h
3 . B.. J a i r

A. C.P. Si ngh
5 , S . o . Ba k si'i i
6. Darshan Singh
7. G.N. Yadav
8. Pijran Mai
3. Ram Niwash

10.5mt. Shanti Rehani
II.Gmit. Ved Khanna
12 . Gmt. Usha Gharmia
13 . Smt. Rukmani V. Ki_jmar
14.Gmt. Ramesh Ahuja
15.Smt. Harjeet Kaur
16.Mewa Lai
17,0.p. Madhra
18 . SiTit. Rukmani Sadhya
(A^l working as Assistants
7)7' ^J'*Pvas ionvCentrai Excise), R.K.Puram,N.De1hi.. Applicants
o;

Gurdev Gandhu
3. Gmt, Veena Grover
3. Ghiv Oayal
4. Gmt. Kalawati

\ 5. Gardhar Singh
^• A.J,t.K i ndee

G.C.Gupta
8. Ran o i ngh
9^ Ram Kumar Sharma
i 0.ka i1 ash Chand
1 1 .G.P.Bi rani
•0.N,G.Duggal
13.Bi rendr a Si ngh
14.B,R,Mishra
J.'. Smz . Mot Ta KapCi o r
•5.Mohi nde r Singh
'I .Fhoo1 Si ngh
"^S.H.G. Mongia
t9.Smt.Poonam I.Gaheney
20.D.P.Singh
21.Smt. Lata Sharma

•namesh Chander Gharm,a •
Applicant;

1

(Alyworking as Assistants in
771 ^1or , Customs & Centra'
excise, New Delhi °'

Oa Shri G.t. GLipta, Advocate)
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